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'transpir@d that

Criginal Application.S/Sﬁ.

Akuf4aJP vv._PLO&tw

The applicant was appointed at the Institute of Aviation
Medicine, IAF Bangalore -~ 17. He has some grievance gbeut

Cormd_ Hrpilfore !

in connection with his S“rV¢CCQERhﬁﬁPt he hes filed the preseht
agplication.

Mr. $.PSrinivasan is present on behalfof the rQSpondenté.

When the matter was xakss called out hewrinj,it

he

cf
Cu

pplicant is not now in the service of .the

. 1 ! '

Indian Airfforce atl.Bangalo re,4he is se“Ving with M/é.HinduStan
Grganic CAemicals’Limited,qt Rasayanﬁ, District Raigﬁd;
Maharashtra,‘Under Rul:.é,th@ a..lication can be filed with
the Registrar of the Bench within whose jurisdiction the
a;?licant is yostéd,.iu the alternative it can be filed with

)
the Registrar .of the Frincipal Ber
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the ofylLCoHi with an indpendent corporation knovn as

Hindustan Crganic Chemicals Limited will be irrelevant’bscduse
the said corporation-is LLﬂGp‘mhmPLu statutory-corporation.
. .

Thﬁ.gosition would not be Hlff”r”nt gven if the applicant

would have jolincd some. other

n of theGovernment Q;42u&x

_at Rasayand or ammxk any other ElmPGo In our opinion the

) n
jurdsdiction to entertain this ﬁbflication V%ﬂx wi=er1 the

e .
bench at Bangalore, the applicant made a grievance that
it would be ¥very di ff cult for him to file and prosecute
the ‘application-at Bengalore. In'our opinion the applicant vuxy
o i
splication with the BPrincipal Bench and ¢an
b3

make an application to thé Principal Bench that “the said

of CﬂUl"@ such
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request will be decided by the Principal Bench on-its own
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merits ana' in case the matter is traensferred to This Bench

the applicant will hax not have any difficult. in prose cut*no
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ore-is tha the application
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